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Mr. Ashok Gaur, Counsel for the applicant.

Mr. U.D. Sharma, Counsel for the respondents.
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Hon'ble Mr. M.L. Chauhan, Memher (Judicial)
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Heard the learned counsel for the parties.

2.

This CP was moved by the applicant of OA No. 588/20N01

for non compliance of the order passed bhy this Tribunal in
the aforesaid OA dated 2.N1.2002, The order passed hy the

Tribunal in this case was that in case the applicant prefers

an appeal within a period of fifteen days from today, it

shall

be decided on merits by the Appellate Authority -

unmindful of the fact that the appeal is harred by time.

3.

The learned counsel for the respondents submits that

the order of the Tribunal has been complied with as the

appeal
dated

of the applicant has already heen decided vide order

3N.Na.20N2, which has also been received hy the

applicant. The Ilearned counsel for the applicant confirms

that he received the copy of the order dated 2N.9.2002,
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are discharged.
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As the order of the Tribunal dated 2.1
i with, the Contempt Petition is dismissed.
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